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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 
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c 	Application No 	 of 200 

.......Resondent (s)....J 

Advocate for Applicant(s)...J 	 Advocate for Respondent(s) 

vc. 

NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL. 

to; 

4,.  

1 • ORD ER DAT ED 26-0 9- 0 2 	.. 

perused the Original AppuCaeion 

and the Annexures appided thereto. 

In this Original Application under 	' 

SectiOn 19 of the Administrative Tribun 

Act,1985, the Applicant, a Gr.$Dt Tailor 

has sought for a direction to the ReSP0fldefltS 

to revise/upgrade his scale of pay, it is the 
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ORDERS OFTHE TRIBUNAL 	S 

case of the Applicant that at One point of time 

(.-11._1983) there was recommendation for 

upgradation of the scale of pay of Tailor; 

h1h was,apparently, turned dOwn on 

2.- 2-1989.Thereater,the Applicant made 

representations on 	11/26,5993, 

16,09.1994, 07,03.2002 and on 03.04.2002.No 

having oeen paid to the grievances 

of the App1icc4t, he has f1ed the pres&it 

CA. 

Every one,in, course of employment , 

expects enhancement of his wages and therefore, 

the expectation of the Applicant for uward 

revis'On of his pay, apparently,is justified. 

The ResOfldentS should give due cOnsideration 

to the grievances of the App1icnt by keeping 

the market index of the changing society. 

In the said premises,this OA is disposed of 

with a direction to the RespOfld1tS to 

consider the grievances of the Applicant 

within a period of 120 days from the date of 

receipt of a co 	of this order. 

Send copies of this order to the 

ReSpOfldefltS.al.onQWith copies of the OA. 

Respondents should treat the averments made 

in this OA to be a fresh represtiOn of the 

Applicant and give dua consideration to the 

same within the time stpulated i.e. within a 

period of 120 days. 

4th the observations and directions 

made aoove, this CA is dispOsed Of at the 

admission stage.No costs. 

Free copies of this order oe handed I 
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ovec to the Applicant and to shri s.a.Jena, iearied ASC 

for the Unionof India, on whom a cOpj Of tlits OA has been 

S er wed. 

- 	(M1NORANJAN MOFiNTY) 
MEMa ER (JUDIAL) 


